Hon.K.S.Puttaswamy, V.C.
Hon., Ajay Johri, A.M.

of the Administrative Tribunals Act XIII of 19&5&&&?
the applicant has challenged the order dated 24.’9.*%%7
;@ﬁ?ﬁ& | of the Deputy Commissioner, Kendriya Vidyalaya,

New Delhi,

2. The applicant is working as a Headmaster of

f; ._ Kendriya Vidyalaya Bamrauli,

{;L' Se Kendriya Vidyalaya Sangthan is a registered
| society under the Spcietises Registration Act and is

not a Department of Central Govt. So far Govt. has

I

Not issued a notification under Section 14(2) of the
Act conferring jurisdiction over the Society. Hence
this Tribunal as reported in A.T.R. 1986 C.A.T. 229

Girish Dutt Pandey Versus Kendriya Vidyals a Sangthan

through its Commissioner has no jurisdiction to

entertain and adjudicate the impugned order.




